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_ THE GOLD (CONTROL) ACT, 1968
No. 45 or 1968 |
| 1st September, 1968]

An Act to prov1de in the economic and financial interests of
V ‘the community, for the control of the production, manu-
facture, supply, distribution, use and possession of, and
‘business in, gold, ornaments and articles of gold and for
matters connected therewith or incidental thereto.

Be it enacted by Parliament in the ‘Nineteenth Year of the
SRepublic-of India-as follows

CHAPTER I

PRELIMINARY

«1. (1) This Act may be called the Goldl (Control) Act, 1968, Short
title and
(2) It extends to the Whole of India. ﬁ extent.

2. In this Act, unlessthe context otherwise requires,—

(a) “Administrator” means the Administrator :appointed Definitions.
under section 4;

(b) “article” means any thing (other than ornament), in a
+ﬁmshed form, made of, manufactured from or -centaining, gold
and dincludes— .

(i) any gold coin,
(i1) broken pieces of an article,
. :but'does: not 1inc11"1_dev primary goldj
S _ 265
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(c) “artisan” means a person (other than a certified gold-

smith) who is employed by a licensed dealer, whether on cash

or deferred payment or on commission, remuneration or other

valuable consideration, to make, manufacture, prepare, repair,

polish or process any article or ornament or to melt, process or

convert gold for the purpose of making, manufacturing, prepar-
mg, repairing or processmg any article or ornament;

(d) “certified goldsmith” means a self-employed goldsmith
who holds a valid certificate referred to in section 39;

~ (e) “coin” means a thing which is stamped and issued by or

on behalf of Government or by any other authority in exercise

-of its sovereign power in order to be used for the time being as
. money, whether such coin is a current coin or not;

_ (f) “commencement of Part XIIA of the Defence of India
- Rules, 1962” means the day on which that Part was initially
'inserted into the Defence of India Rules, 1962, that is to say, the
tenth day of January, 1963;

(9) “company” means a company as defined in section 3 of
the Companies Act, 1956, and-includes a foreign company as T of 1956.
defined in section 591 of the said Act;

(h) “dealer” means any person who carries on, directly or
otherwise, the business of making, - manufacturing, preparing,

~ repairing, polishing, buying, selling, supplying, distributing,
" melting, processing or converting, gold, whether for cash.or for
deferred payment or for commission, remuneration or other
valuable cons1derat10n and includes— '

() a Hindu undivided family which carriés on such
business;

(i) a local authority, company, society registered under
3" - the Societies Registration Act, 1860, co-operative society in-
corporated under any law with respect to- co-operative
" societies, club, firm or other association .of persons which
carries on such busmess, or—

21 of 1860

{ ' (@) buys or accepts gold: (for the purpose of-making
4 ornaments) from,




! 38 of 1959.

10 of 1949,

3 of 1930,
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" (b) makes, manufactures, prepares, repairs or
‘polishes ornaments for, '

(c) processes, melts or converts gold (for the
purpose of making ornaments) for,

| (d) sells, slipplies or distributes ornaments or other
~gold (for the purpose of making ornaments) to,

its members; ' D TR

(#11) a commission agent, broker, del credere agent, auc-
tioneer or other mercantile agent, by whatever name called,
who carries on such business on behalf of any principal,

but does not include the Reserve Bank of India, the State Bank
of Tndia, any subsidiary bank as defined in clause (k) of section
2 of the State Bank of India (Subsidiary Banks) Act, 1958, .or
any banking company as defined in clause (c) of section 5 of the
Banking Regulation Act, 1949, in so far as such bank sells or
’cransfers, or exh1b1ts for sale or transfer, any gold,

Explanation.—For the purposes of this Act—

(a).'every person who acts as an agent of Vra' dealer
residing outside India and carries on the business of such
~ dealer in India or acts on behalf of such dealer as—

(i) a mercantile agent as defined in the Sale of
V'Goods Act, 1930 or :

(i) an agent for handling gold or documents of
title relating to gold, or. '

(ii1) an agent for the collection or payment of sale
price of gold or as a guarantor for such collection or
T : payment and

(b) every branch in India of a.firm or company having
its registered office outs1de India, 1f such firm or company

is a dealer

shall be deemed to be a dealer;
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(1.) “declaratm ” means a..declaration. which, is. required by
this Act or was requ1red by rule 126-I.of the Defence .of India
Rules, 1962, or the Gold (Control) Ordinance, 1968, to be made

with regard to the ownership, possessmn custody or control of
gold; :

() “gold” means gold, 1nc1ud1ng its alloy (whether virgin,
melted or re-melted, wroughi or unwrought), in any shape or
form, of a purity of not less than nine carats and includes
primary gold, article and ornament;

(k) “gold coin” means a coin made of gold of any purlty,
whether such purity exceeds nine carats or not;

(1) “Gold Control Officer” means a Gold Control‘ Officer

appointed under section 4;

(m) .“1ice'nsed dealer” means a dealer who holds a- valid

licence granted under section 27 authorising him to carry on
business as a dealer;

(n) “licensed refiner” means a refiner who holds a valid

Gold (Comtroly. - [acT 480

6 of 1968,

licence granted under section 17 authorising him to carry on '

business as a refiner;

(0) “notification” means a notlﬁcatlon pubhshed in the
Ofﬁc1a1 Gazette

(p) “ornament” means a thing, in a finished form, meant
for personal adornment or for the adornment of any idol, delty
or any other object of religious worship, made of, or manufactur-
ed from, gold, whether or not set with stones or gems (real or
artificial), or with pearls (real, cultured or imitation) or with

all or:any'of them, and includes parts, pendants or broken pieces
of ornament.

Explanation.—For the purposes of this Act, nothing
made of gold, which resembles an ornament, shall be deemed
to be an ornament unless the thing (having regard to its purity,

size, we1ght description or workmanship) is such as is common-

ly used as ornament in any State or Union terrltory,

(q9) “prescribed” means prescribed by rules-'m;ade

, under
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(r) “primary gold” means gold in any unfinished or semi-
finished form and-includes ingots, bars, blocks, slabs, billets,
shots, pellets, rods, sheets, foils and wires;

(s) “refiner” means a person who, being the owner, lessee

or occupier of a refinery, is engaged in the business of melting, -

assaying, refining, alloying or extracting gold from any ore, salt
or chemicals or subjecting it to any other process;

(t) “refinery” means a place where gold is fnelted, assayed,
refined, alloyed or extracted from any ore, salt or chemicals
or subjected to any other process for the purpose of

making primary gold and includes - a place where gold

is assayed at the request of any 4ealer or other person,
whether for the purpose of making primary gold or not, but does
not include a place where gold is melted, alloyed or Subjedtéd to
any other process by a licensed dealer or his artisan or a certified
goldsinith for the purpose of making, manufacturing, preparing,
repairing polishing or processing any article or ornament; -

(w) “standard gold bar” means primary gold of such fine-

ness, dimensions, weight and description and containing such
parliculars as may be prescribed;

(v) “value”, in relation to primary gol'd, article or orha- -

ment eans;——

(1) when the gold is seized under this Act the market
price of such gold as on the date of the seizure thereof,

(1) when the gold is not available for seizure, the mar-
ket price of such gold as on the date on which the nntice
referred to in section 79 is issued.

Explanation—*“market price” —

(i) in relation to gold seized, means the price at which
such gold is ordinarily sold or offered for sale at, or near to,
the place of seizure; and

(i1) in relation to any other gold, means the price at
which such gold is ordinarily sold or offered for sale at, or

near to, the place where the offence in relation to that gold
is detected.

3. Nothing in this Act shall apply to, or in relation to,—

(a) any gold belonging to, or in the possession, custody or

control of, Government or the Reserve Bank of India,

Act not

to apply -
to gold

?elongiﬁl

Gov-
ernment

(b) any melting, assaying, reﬁnmg, alloying or extracting of oF the

gold done by Government in any reﬁnery owned or occupied by

1 Law-—36,

es el‘\re
ank,
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it, for the purpose of making or manufacturing primary gold for .
-its own use or for the use of the Reserve Bank of India.

CHAPTER 11

ADMINISTRATOR AND GOLD' CoNTrOL O.FFICERSJ
Appgl’lnt(-i - 4..(1) The Central Government shall, by notification, appoint an
foostions  Administrator for carrying out the purposes of this Act.
of Admi- - )
nistrator © (2) The Central Government may, by -notification, appoint as

andGold  many persons as it thinks fit to be Gold Control Officers for the pur-

Officers. pose of enforcing the provisiong of this Act.
" (3) The Administrator shall discharge h1s functions subject to the
general control and directions of the Central Government,

ey The Administrator may authorlse such person as he.thinks

ﬁt to also exercise all or any of the powers exercisable by him under

this Act other than the powers under sub-section (6) of this section

- or under clause (a) of sub-section (1) of section 80 or under section

81, and different persons may be authorised to exermse d1f‘ferent
powers :

(5) Sub]ect to any general or spe01al dlrectlon glven or condition
; Imposed by the Administrator, any person authorised by the
~ Administrator to exercise any powers may exercise those powers in
' the same manner and with the same effect as if they had been con-
ferred on that person d1rect1y by this Act and not by way of autho-
nsatlon

PN

{ A e (6) The Administrator may also— : T e R
i (a) perform all or any of the functions of, and

(b) exercise all or any of the powers conferred by this
Act or any rule or order made thereunder on,

any officer lower in rank than himself.

(7) A Gold Control Officer shall, subject to such limitations, res-
trictions and conditions as the Central Government may think fit to
impose, exercise such powers and discharge such functions as are
spemﬁed or conterred as the case may be, by or under this Act.

i?i\;vngr of 5. (1) The Administrator may, if he thinks fit, make orders, not
trato;nls' inconsistent with the provisions of this Act for carrymg out the
toissue . provisions of this Act. :
diréctions .
and (2) The Administrator may, so far as it appears to him to be
orders. - necessary or expedient for carrying out the provisions of this Act, by
' - order—.
t Cer . (a) regulate, after consultation with the.Reserve Bank of
PR India, the price at which any gold may be bought or sold, Veﬁd-;w; .

L Oonotlen by Aet- e o 1969,5. (v f2.2.69).
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6. (1) The Administrator may, if he is of opinion that it is neces- i‘(’i‘:’n'i;f_'
sary in the public interest so to do, require any person who lends or ;.. .
advances money on the hypothecation, pledge, mortgage or to call
charge of any article or ornament to make ' to-him, in such form for re-
and within such time as may be specified, a return as to the receipt, twun;s‘;
delivery or sale of such article or ornament and as to the persons receipt
from whom they were received or, as the case may be, to Whom they or sale of
were delivered or sold. : hypothe-

cated
gold, -

(2) The Administrator may, by order, authorise any Gold Control
! Officer to examine the-accounts relating to the receipt, delivery or
: sale of any gold, of any person - who advances any money on the
: hypothecation, pledge, mortgage or ~charge of any article or
crmament, and if any gold is. found in the possession of such person
- which is not entered in such accounts or which is in excess of the
quantity shown in such accounts, and which. is not otherwise account-
ed for to the satisfaction of such officer, such gold shall be deemed to

be in the possession of such person in contravention of the prov1s1ons '
~ of this Act. :

7. The Administrator, a Gold Control Officer, and any person Adminis.
authorised by the Administrator or the Central Government @ and trator,
performing any functions under this Act, shall be deemed tn be public € to be

servents within the meaning of section 21 of the Indian Penal Code. S:x;;ts-

45 of 1860,

' CHAPTER III

RESTRICTIONS RELATING TO THE MANUFACTURE, ACQUISITION,
POSSESSION, SALE, TRANSFER OR DELIVERY OF GOLD S e

8. {1) Save as otherwise provided in this Act, no person shall— Bestric-
, : ’ ‘ ’ ’ © - tfions
s - . . o R SN . o Do regarding
(i) own or have in his possession, custody or control, or. . %_Cquml-
ion,
‘- (it) acquire.or agree to acqulre the ownershxp, possessmn possession

and
custody or-control of, or o - disposal

of geld.
(m) buy, accept or otherwise recelve or agree to buy, ac- .

B ce‘pt ‘or otherwwe receive,

4L COnm oMan {3,745/,;% of 19¢9, £, 2 (w.z/. %.7.69 ).
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- Any primary geld. ; ‘ '
- (@)—A-person—

(@) may, syibject.to the provisions of gection 16,—

——

(1) acquire or agree to acquire the ownership, possessmn /
custody or| control of, or

(u) buy, accept or otherwise' receive or agree to buy,
accept, by or otherwise receive, or

(i) sell, deliver, transfer or otherwise dispose ofl
- any ornament| which is not required to be included in
declaration; |

H

(b) shall mot— | ;

) acqun"e or agree to acquire-ithe ownership, possesl-
sion, custody or control of, or -

(i) buy, accept or otherwise recgive, or agree to buy
accept, or otherwise reeceive, or

;o (i) sell, deliver, transfer or otherwise dispose of, o
~ agree to séll deliver, transfer or otherwise dispose of,

any ornament |wh1ch is required to be included in a declaratior
unless such oﬁnament has been included in a declaration which

has been duly made by the person who intends selg_dehm/x,.
transfer-or-etherwise-dispose—-of-such—ornamen

(3) Save as otherwise provided in this Act, no person shall—

(a) acquire, or agree to acquire, the ownershlp, possession,
custody or control of, or

(b) buy, accept or otherwise receive, or agree to buy, accept .
or otherwise receive,

-any article, except by successmn, intestate or testamentary

(4) Save as otherwise provided in this Act, no person shall sell,
,dehver, transfer or otherwise dispose of, or agree to sell, deliver,

transfer or otherwise dispose of, any article to a person who is not
a licensed dealer or refiner:

Provided that a person may deliver an article to a certified gold-
smith for the purpose of repairing or polishing or for the purpose

of getting one or more ornaments made, manufactured or prepared.
therefrom:

. Provided further that no such sale, dehvery, transfer or disposal
of any article shall be made—

(i) where such- article is requn'ed to be included in a
declaration unless such article has been included in a declaration

Qw(; ({7' ,4c+ by o? I‘}c? 4.9 (Quéﬂ/g‘;l:u/j)
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which has been duly made by the person who intends to sell,
dehver, transfer or otherw1se dlspose of the same, or

(i) where such article is not required to be included in a
declaration, unless the sale, delivery, transfer or disposal thereof
has been authorised by the Administrator.

(5) Notwithstanding anything contained in sub-sections (3) and

-(4), a person may accept or transfer, by way of gift or exchange,

gold coins, not exceeding five in number, if, together with the gold
coins received by way of gift or exchange, the total holding of gold
Coins of the donge or transferee, as the case may be, does not exceed
fifty grammes.

(6) Notwithstanding anything contalned in this section, the Ag-
ministrator may, if he is of opinion that the special circumstances. of
any case or class of cases so require, authorise any person or class
of persons to buy or otherwise acquire, accept, or otherwise receive,
or sell, deliver, transfer or otherwise dispose of, any prlmary gold or
artlcle

9. (1) Every person who acquires gold under any authorisation
made by the Administrator shall observe such conditions and be
subject to such restrictions as may be specified therein and shall fur-
nish to the Administrator an account of such gold, if so required by
the Administrator.

(2) No person receiving, accepting, buying Qr'otherwise acquiring
gold in accordance with any authorisation made by the Administra-
tor shall—

Restrie.

tions

on the
sposal

of gold

~acquired

under any
authori-
sation
made by
the Admi-
nistrator,

(#) sell, deliver, transfer or otherwise dispose of, or agree

to sell, dehver, transfer or otherwise dispose of, or

(i%) expose or offer for sale, dehvery, transfer, or disposal ot
such geld,

except in accordance with such authorisation.

10. No person shall obtain from any other person any loan or ad-
vance on the hyppthecation, pledge, mortgage or charge of—
(a) any primary gold, or

(b) any article or ornament which is required to be includ-
ed in a declaration unless such article or ornament has been so
included;

Loans
not to be
obtaineq
on hypos--
theoation
of pri-
mary
gold or

undeclar-
“ed geld.
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Pr0v1ded that, in the case of an art1c1e Wthh is not requlred to be

included in a declaration, no -transfer or delivery thereof shall be .

made unless such transfer or delivery has been intimated in writing
to the Administrator. : : '

11. (1) Save as otherwise prov'ided in this Act, no person shall—

(¢) make, manufacture, prepare or process, any primary

gold, or

(b) make, manufacture,. prepare -repair, polish or 'process,-
any ornament, or

(¢) make, manufacture, prepare, -repair, pohsh or process,
any article, or : L
(d) make, manufacture or prepare anything contammg gold
of any pur1ty, whether such purity exceeds nine carats or not, or
(e) melt, assay, refine, alloy or extract gold of any purity,
whether such purity exceeds nine carats or not or sub]ect such
gold to any other process,

unless he is authorised so to do by the Admmlstrator

Explanation.—Nothing contained in this sub-section shall apply

to-the polishing by any person, in his dwelling house, of any article,
or ornament, or both, belonging to himself or to any other member

- . of his famlly

‘Ban on pos-

~ session
of primary
gold .
-when not

(2) Every authorisation made ‘under sub-sectlon (1) _shall .be
.subject to such conditions (including conditions as to:the payment of
any fee or charges of superv1s1on) and restr1ct1ons as may be spec1-
_fied therein. ' . - Ce

CHAPTER IV

POSSESSION OF GOLD BY PUBLIC RELIGIOUS INSTITUTIONS
12. Nothing in clause (i) of sub-section (1) of ‘section 8 shall
apply to any primary' gold which forms part of any structure or any
other construction or appendage within the precinets of a temple,
church, mosque, gurdwara or any other place of public - religious

to apply to Worship if such primary gold has been included in a declaration..

primary
gold
which
formsa
part of
structure,
ete., of
publie
religious -
institu--
tions: -
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gious institution may receive gold as offerings:-

. Pro-vided that—

(a) ‘where any article is received by such institution, as an

offering, such article may be—

(i) kept by such institution for 1ts use, or -
(u) sold to a licensed dealer or refiner, or
(i) converted into ornaments for the ‘deity or idol, or

(iv) converted, with the previous permission of the Ad-
ministrator, into any new.article which may be required for
worship in the institution or for use in, or decoration of, the
structure or other construction or appendage within the
precincts of the institution;

(b) where any primary gold is received by such institution,

as an offering, the institution shall dispose of such primary gold
by-—

() converting the same, with the previous permission
of the Administrator, into ornaments for the deity or ido!,
or into new articles Wthh may be required for worship in
the institution or for use in, or decoration of, the structure

or other construct1on or appendage within the precincts of
the institution, or

(i1) selling the same to such licensed dealer or refiner
as may be specified, and under such conditions, limitations
and restrictions as may be imposed, by the Administrator.

14. Without prejudice to the provisions of Chapler V, every pub-

lic religious institution shall submit, in such form and in such man-
ner as may be prescribed, to the Administrator monthly accounts of
gold received by it as offerings and disposed of by it. '

15. The person in charge of the management.of any public reli-

gious institution shall be responsible for anything dene or omitted to
be done by such institution in relation to any gold.

B STT

{HAPTER V
DPECLARATIONS

16. (1) Save ag otherwise provided in this Chapter, every persox
who owns, or is in possession, custody or control of, any article or
ornament at the commencement of this Act, or acquires the owner- 4 orna-
ship, possessmn custody or control ‘of any - article or ornament there- ments.

Disposal
of gold
receiveq
as offer.
ings.

Submis-
sion of

monthly’
accounts.

Responsi«
bility of . .
the per-
son in
charge

of public
religious
institu-
tion,

Declara-
tiong as to
articles
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after, shall make, within thirty days from such commencement or
from such acquisition, as the case may be, or. within such. further
period as the Administrator may, on sufficient cause being shown,
allow, a declaration in the prescribed form as to the quantity, des-
cription and other prescribed particulars of any article, or ornament,
or both, owned, possessed, held or controlled by him:

Provided that no such declaration shall be required to be made
where a person who, having owned, possessed, held or eontrolled any
article or ornament before the commencement of this Act, has already
made a Qeclaration in relation to that article, or ornament, or both:

Provided further that nothing in this sub-section shall be con-
strued as enabling any declaration to be made in respect of any gold
for which the period prescribed or allowed under the law for the
time being in force before the commencement of this Act had ex-
pired before such ecommencement,

(2) For the removal of doubts, it is hereby declared that tlie dec~
laration referred to in this section shall be made, in relation to any
article, or ornament, or both,—

(a) owned by a minor or a lunatic, by the guardlan or mang-
-ger of such minor or lunatic, as the case may be;

(b) owned by an idol or a deity, by the manager of such.
-idol or deity, whether known as shebalt or manager or by any
.other name;

(c). owned, possessed, held or controlled by a person whose
‘properties are under the management of any administrator or
receiver, by such administrator or receiver;

(d) owned, possessed held or controlled by a person Whose

. properties are under the management of a Court of Wards by
.the manager of such Court;
_ (e) vested in an executor or an admmlstrator of a will or
other testamentary disposition, by such executor ‘or adminis-
trator;

(f) owned, possessed, held or controlled by the members of -
a firm, by any partner of such firm;

(g) owned, possessed, held or controlled by a Hindu undi-
vided family, by the head or karta of such family;

(h) which is the subject-matter of any public or private
trust, by the trustee of such. trust;

(i) owned, possessed, held er controlled by a.company, whe-

- ther mcorporated in or outside India, by any person in.charge of

. the management of the affairs of such company;
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(€] _beloﬁging to a temple, church, mbsqu,e,_ gurdwara or

any other religious institution, by the person in charge of tﬁhe'
management of such temple, church, mosque gurdwara or other -

- religious institution;

(k) which is wakf property, by the mutawalli of such wakf;

(I) owned, possessed, held or controlled by any society,
club or other association, by the secretary or manager of such
society, club or other association;

(m) owned, posséssed, held or controlled by any other pér—
son, by such person as may be prescribed.

(3) If any pérson _Who did not own, possess, hold or control, before
the commencement of this Act, any quantity of gold in excess of the

quantities specified in sub-section (5), acquires, after such commen- -

cement, the ownership (whether by succession, intestate or testamen-
tary, or otherwise), possession, custody or control of any gold and if,
as.a result of such acquisition, the total quantity of gold ewned, posses~
sed, held or controlled by such person exceeds the quantities specified
in sub-section (5), such person shall, within thirty days from the date
of such acquisition or within such further period as the Administra-
tor may, on sufficient cause being shown, allow, make a declaration
in the prescribed form stating the total quantlty, description and
other prescribed particulars of—

(a) the gold owned, possessed, held or controlled by h1m
immediately after such acquisition, and

(b) the person from whom the ownership, possessmn cus-
tody or control of such gold was acquired.

(4) If any person who has made a declaration, whether under
sub-section (1) or under sub-section (3) or under Part XITA of the
Defence of India Rules, 1962, or under the Gold (Control) Ordinance,
1968, as to gold owned, possessed, held or controlled by him, acquires
(whether by succession, intestate or testamentary, of otherw1se) or
parts with, after such declaration, the ownership, possession, custody
or control of any quantity of gold, he shall, as often as he acaquires
or parts with the ownership, possession, custody or control of any
quantity of gold, make, within thirty days from the date of such
acquisition or parting with, or within such further period as the
Administrator may, on sufficient cause being shown, allow, a further
declaration in the prescribed form stating the quantity, description
and other prescribed particulars of the gold in relation to which such
ownership, possession, custody or control has been acquired or parted

with by him and giving the prescribed partlculars of the person from-

whom the ownership, possession, custody or contral of such gold was
T Law—27,

e
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acquired or in whose favour the owners'hip,' possession, custody or
control of such gold was parted with, as tne case may be.

(5) No declaration referred to in sub-section (I) or sn_b-section 3)
shall be required to be made,— .

(a) in relation to articles, unless the total We1ght of art1c1es
‘owned, possessed, held or controlled by— :

(%) a minor, who is not a member of a family, exceeds '
twenty grammes,

(i-i) an individual (other than a minor), who is not' a
member of a family, exceeds fifty gramines, '

(it)) a family, exceeds fifty grammes,

(iv) any person referred to in clauses (b) to (f) and :(h),
to (m) of sub-section (2), exceeds fifty grammes; :

(b) in relation to any ornaments, or both articles and orna-

ments, where both articles-and ornaments are owned, possessed,

5 held or controlled, unless the total weight of such ornaments or
? . ~ ‘both articles and ornaments as the case may be, owned possess-
' ed, held or controlled by,— -

z . (z) an individual Who is not a member of a family, ex-
- : ceeds two thousand-grammes;

(u) a famlly, exceeds four thousand grammes;
* » l £ ch ﬁ T

(c) in relation to any ornaments, or both 'ar'ticles and orna-
‘ments, owned, possessed, held. or controlled by any person
referred to in clauses (b) to (f) and (k) to (m) of sub-section’
(2), unless the total weight of such ornaments, or both art1c1es
and ornaments, exceeds two thousand grammes :

(6\ For the purposes of this section, “famﬂy” shall be deemed
to consist of— _ . ‘

_(i) the husband, wife and one or more minor children, or

(ﬁ) any two or more of them,

R

but shall not be deemed to include any other person,

T e
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~ (7) Every licensed dealer or refiner shall make'a deFIaratlon or
further declaration, as the case may be, in accordance with the pro-
visions of this section in relation to any gold owned, PQS_S_@S,SFd' held
or controlled by him in any capacity other than the capacity of a
licensed dealer or refiner and the provisions of sub-section (5) shall
not apply to such gold. :

Explanation—Wheré the licensed dealer or refiner is a company
or other body corporate or a firm, the declaration referred to in this
sub-section shall also be made by every director of _such f:ompany
or body corporate or, as the case may be, every partner of such‘ﬁ?r.rl;
in respect of the gold owned, possessed, held or controlled by hiri in
any capacity. '

(8) Every declaration made under this section shall be made in
triplicate, of which one copy shall be authenticated and signed by
the Gold Control Officer and thereafter shall be returned to the
person making the declaration and the copy so returned shall be
retained by such person as evidence of the declaration made by him
under this section. o S

(9) Every declaration made under this section shall be kept by
the Gold Control Officer in safe custody and the particulars thereof
shall be entered in a register to be maintained for this purpose.

(10)- A person who has made a declaration shall, as often as he
acquires or parts with, after such declaration the ownership, pos-
session, custody or control of any quantity of gold, endorse
within thirty days from the Yate of such -acquisition, or
parting with, of gold, in such manner as may be pres-
cribed, on the copy of the declaration retained by him, and
shall also produce such copy, within seven days from the
date of such endorsement, before the Gold Control Officer,
who shall make necessary changes in the register referred to in sub-
section (9)-and also in the copy of the declaration kept in his safe
© custody.

(11) No person shall own or have in his possession, custody or
control any quantity of gold which is required to be included in a
declaration unless such gold hag been included in a declaration or
further declaration, as the case may be: '

Provided that nothing .in this sub-section shall apply. until the
-expiry of the period within which a person is entltled to make a
declaration or further declaration. ' '
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(12) A person upon whom a penalty has been 1mposed or whose
gold has been confiscated under the provisions of Chapter XIII for
failure to make a declaration shall, if so directed by the authority
ad]udgmg the penalty or confiscation, make a declaration within such
time as may be specified in the d1rect10n .,

(13) Where the period prescribed or allowed under the law in
force immediately before the commencement of this Act, for any
declaration to be made in respect of any gold, had not expired before
such commencement, the declaration may be made within the period
prescribed or allowed under such law.

CHAPTER VI
- REFINERS
Licensing 17 (1) Sdve as otherwise provided in this Act, no person shall
?gﬁners either establish a refinery or carry on business as a refiner unless he

holds a valid licence issued in this behalf by the Administrator.

(2) A licence issued under this section,~—
| (a) shall be in such form as may be preseribed, -
(b) -shall be valid for such period as may be specified therein, .
(¢) may be renewed, frdm time to time, 'end -
s&eh:eeﬁdrtﬂwhm}’ea’ae

) , " o
as the Aci.immstrator may 't 1nk fit to impose and diffgrent con=4

: : dxtlons limitationg_and restgi 1 ¥ _be. imposed_for different

_ (3) Every licence issued under Pari XIIA of the Defence of India

: Rules 1962, or under the Gold (Control) Ordinance, 1968, authorising 6 of 1968
the establishment of a refinery or carrying on of busmess as a refiner,

shall, if in force immediately before the commencement of this Act,
‘continue to be in force until the expiry of the period of its validity

or until the caricellation thereof, whichever is earlier.

(4) A person who holds, at the commencement of this Act, a valid

licence authorising him to establish a refinery or to carry on business

i , as .a refiner shall, if he intends to continue such business after the
expiry of the period of its validity, make, at least one month
before the expiry of such period, an apphcatlon (in such form
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and on payment of such fees; not exceeding one hundred rupees, as

- may be prescribed) for the renewal of such licence.

(5) A person who intends to establish or commence, after the

commencement of this Act, a refinery or business as a refiner, shall

make an application (in such form and on payment of such fees, not
exceeding one hundred rupees, as may be prescribed) for the issue

.of a licence.

matters, is satisfied that the licence should be 1ssued or [renewed,
hamely:—

{a) the numbr of refineries exxstmg in the region in ,Which
the applicant intends to carry on business as a refingr,

(b) the anticipated demand, as estimated by him, for refin-
ing facilities in that region,

(c) the facilities existing in that region for the assay of gold .

by any method other than the touch-stone method,

(d) the turngver of the applicant, if he is alreafly carrying B
on business as a refiner, during two years immediately preced-

ing the date of gpplication for the renewal of the |licence,
(e) the suitability and security of the premises where the
applicant intends|to carry on business as refiner, pnd the ex-

istence therein of arrangements for the storage of gold before

‘and after refining

(f) the existepce or the probability of emste ce in the‘

refinery or the proposed refinery, as the case may be, of equip-

nient for the manufacture of standard gold bars an _the quality 1

and adequacy of such equipment,

(g9) the competence of the applicant to manufacture standard
gold bars,

(R) the existance of facilities in the refinery for|the exercise
~of supervision and control by the Administrator any other
person authorised| by him in this ‘behali, *

; (1) the existence of any refinery estabhshed or rUn by
Government, :

- {74@:% 4 ’?67 596«&&%“@“@)
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(7) Any person to whom a licence has been issued or renewed

‘under this section shall comply with the provisions of every law,

. Refiner to
“make

standard

_ gold bars
~ only.

Standard .

gold bar

"to be
-stamped.

Acquisi-
tion of
gold by

a refiner.

rule, regulation or bye-law for the time being in force relatlng to
reﬁneries

(8) A person to whom a licence to carry on business as a refiner
is issued under this section shall not carry on business as such
refiner in the same premises in which he or any other person carries
on business, whether as a dealer or otherwise, or as a money-lender
or banker who lends or advances money on the hypothecation,.
pledge, mortgage or charge of any gold.

® EVery licensed refiner shall ensure that every person employ-
ed by him in the refinery complies, in the course of such employ- -
ment, with the provisions of this Act or any rule or order made there-

under and of any other law relating to gold or forelgn exchange for
the time being in force,

18. (1) A licensed refiner may make or manufacture standard
gold bars but shall not, unless authorised by the Administrator so to
do, make, manufacture or prepare primary gold in any other form:

Provided that such refiner may, in the process of manufacturing

~ standard gold bars, maké, manufacture or prepare primary gold.

(2) Unless authorised by the Administrator so to do, a licensed.
refiner shall not make, manufacture, prepare, repair or polish any
article or ornament. ' : :

19. (1) Every licensed refiner, who makes, manufactures or pre-
pares standard gold bars shall put a stamp on each such gold bar
certifying its purity and such stamp shall also contain such other
particulars as may be prescribed.

(2) No stamp referred to in sub-section (1) shall be used in

stamping any standard gold bar unless such stamp has been approved
by the Administrator.

20. Subject to the provisions of'seétio_n 8, a licernsed’ refiner may .
buy or otherwise acquire or accept or otherwise receive primary
gold, article or ornament from a person for the purpose of refining

-such gold for making, manufacturing or preparlng standard gold

bars therefrom. . . B -__,Wr?‘.
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21. Save as otherwise provided in this Act, no licensed refiner
shall sell, deliver, transfer or otherwise dispose of gold in any form,
- :other than in the form of standard gold bars and no such sale, deli-
very, transfer or disposal shall be made to any person other than
-"a licensed dealer or refiner or -certified goldsmith: -

Provided that a licensed refiner may sell standard gold bars to any
person on production by that person of a permit granted by the
Administrator in this behalf or to such other person as the Adminis-
trator may authorise in thig behalf A

22, A licensed refiner shall not—
(i) buy or otherwise acquire or accept or otherwise receive,
or
(i1) melt, assay, refine, alloy or extract gold or sub]ect it to
any other process, or

(i1d) sell, de11ver transfer or otherwise dispose of,
~any gold, except under such conditions, limitations and restrlctlons
. as may be prescribed.

23. Except in the case of any quantity of gold acquired, accepted,
borught or.received after the date of making of any return referred to
in section 56, no licensed refiner shall, in his capacity as such refiner,
either own or have in his possession, custody or control any gold
which has not been included in such return:

Provided that any gold acquired, accepted, bought or received

after the date of making such return shall be included in the next
succeeding return.

-~ 24. Save as otherwise provided in-this Act, no licensed refiner shall
keep in his refinery any primary gold, article or ornament which is
not a part of his stock-in-trade or held by him in his capacity as a
~ refiner and every primary gold, ornament or article found in such

Tl reﬁnery shall ‘be deemed to be a part of his stock-in- trade or held by

th in his capacity as a refiner.
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25. If a refiner carries, on, in the same premises, the business of
refining silver or other metal, he shall carry on the business of refin-
ing gold in such part of the premises and under such conditions,
limitations and restrictions as may be specified by the Admlmstra-
tor.
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Silvep 26. Every person who refines or melts s11ver 1nc1ud1ng itsalloys, ‘

= G T T TR o e s e

_';g cl‘(:gflp : (a) maintain .a record of gold if any, recovered from such
of gold - refining or melting; :
‘recovered . .
from (b) declare on or before the fifth- day of each month, in
such such form as may be prescribed, the quantity of gold so recover-
refining. . _ . . g '

: ed during the month immediately preceding; : _

(c) sell such gold within a period of thirty days from the
date of such declaration or within such further period as, on
sufficient cause being shown, may be allowed by the Administra-
“tor, to a licensed refiner or, if so authorised by the Administra-

tor, to a licensed deale{

' CHAPTER VII
DEALERS

 Licensing 27, (1) Sa_ve as otherwise provided in this Act, no person shall

deflers, ~ Commence, or carry on, business as a dealer unless he holds a valid
licence issued in this behalf by the Administrator.
(2) ‘A licence issued under this section,—
(a) shall be in such form as may be prescribed
" (b) shall be vahd for such per1od as may be spemﬁed
_ therein, :

(c) may be renewed from tlme to time, and

(4) A person who holds, at the commencement of this Act, a
valid licence authorising him to commence or to carry on business
as a dealer shall, if he intends to continue such business after the

. expiry of the period of its validity, make, at least ona month before
the expiry of such period, an application (in such form and on pay-

prescribed) for the renewal of such licence. -

“%vs%zsﬁzjm )85 (evoef. a0 e?)
A ('@/éwb[vw”k“%/

v -

(3) Every 11cence issued under Part XITA of the Defence of
India Rules, 1962, or under the Gold (Ceontrol) Ordinance, 1968,
authorising the commencement or carrying on of business as a dealer,
shall, if in force immediately before the commencement of this Act,
continue to be in force until the expiry of the period of its va11d1ty_ '
“or until the cancellation thereof, whichever is earlier.

{(5) A person who intends to commence, after the commence-
ment of this Act, business as a dealer shall make an application

6of 1368.

ment of such fees, not exceeding one hundred rupees, as may be
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uch form and on payment of such fees, not exceeding one hun-
@ rupees, as may be prescribed) for the issue of a hcence o

b -be specified

wd--restriefio

| differept con-
1d-for-@ifferent
e . De_fence of

linance, 1868, ' ) the public interest,|and

*8s as a dealer,: _ )—such-other.inatterslas-may- be- preserib'

nt of this Act, - -
of its validity (7) (a) The Administrator shall specify in each. hcence granted '

~ to a dealer, the premises in which such dealer shall carry on business
and no other person shall carry on business as a dealer in the saxd

f this Act, a )
premises. _ : .

v on business .
ness after the - (b) A licensed dealer shall not carry on business as such dealer
month before in any premises other than the premises spec1ﬁed in his hcence
n and on pay- . (® Every licensed dealer shall ensure that every artlsan or other
s, as may be .

: : pe1 son employed by him complies, in the. course of such- employment,

‘ - with the provisions of this Act or. any rule or order made thereunaer

he commence- and of. any other law rP]atmg to gold or foreign exchange for the

"an application " time being in force. s
. i SLM z.o;LaW-—38 "P ’%‘3 S 6 L}’(QKO“M\)&%)
5-»\4., Lwe% 7~6°?) o
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Muney- 28, No licensed dealer shall, unless authomsed by the Adminis-
lending  trator so to do,—

- business . . , ‘
not to (¢) carry on business as a money-lender or -banker on the
be car-- security of any article, or. ornament, or both,
ried on
in (b) permit any other person to carry on ‘money-lending,
licensed banking or any other business, o
premises.

in the same premises in which he carries on business as such dealer.

What a 29, Subject to the other provisions.of this Act, a licensed dealer
dealer may make, manufacture, prepare, repair, polish or process ornaments
may . and may also repair or polish articles but shall not, unless authorised
gigufac- by the Administrator so to do, ‘make, manufacture or prepare any

primary gold or article:

Provided that such dealer may, in the process of making, manu-
facturing, preparing or repairing ornaments, make, manufacture or
prepare primary gold (other than standard gold bar) by melting,
processing or’ converting any article, ornament or standard gold bar
acquired, accepted or received by him in accordance with the provi-
sions ‘of Part XIIA of the Defence of India Rules, 1962, or, as the case

may be, the Gold (Control) Ordinance, 1968 or of this Act. 6 of
Orna- ‘ 30. (1) Every licensed dealer shali stamp every plece of article
© ment, - oOr ornament made, manufactured or prepared by him certifying
. _ebtc., to the purity of the gold:
sfamped. Provided that nothing in this 'section shall apply to any artlcle

or ornament on which, owing to its nature or the smallness of its
size, it is. not possible to put such a stamp.

_ (2) Every stamp referréd.‘to in sub-section (1) shall also con-
tain such other particu'lars as may be prescribed.

" Acquisi- 31. Save as otherwise provided in this Act, no licensed dealer shall
tionof  ““huy or otherwise acquire or agree to buy or otherwise. acqulre or
‘f‘:{gﬁ; accept or otherwise receive or agree to accept or otherwise receive

‘. any article, ornament or primary gold from a person who is not a

licensed dealer or refiner:

Provided that any such dealer may buy or otherwise acquire or
accept or otherwise receive or agree to buy or otherwise acquire or

accept or otherwise receive from a- person who - is not a llcensed
dealer or refiner,—

(,z.)faﬂymomament..w.hlch— is -ngt - required. t@ c}udeé»’m -
in a declaration or any orname bz(}g whieh, being-ze m%o'*bo*
{ded.in.a.declaration, -hasbéen-so-4neluded,

(i) any article which, being required_ to be included in a
declaration has been sc¢ inCluded: or where such article is not

LSda. Do frek 26 of (49,57 (neliesjoecti vely),
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quuffed to be included in a declaration, if the sale, delivery,
transfer or disposal of such article has been authorised by the
Admlmstrator

(iif) any primary gold, if the person selling, delivering,
transferring, or otherwise disposing of the same has been autho-
rised so to do by the Administrator:

Provided further that where any such dealer has delivered any ,/"7.
article, ornament or primary gold to his artisan or a certified gold- - !
smith, for the purpose of making, manufacturing, preparing, repair-
ing or polishing any ornament, he may, after such ornament has |
been made, manufactured, prepared, repaired or pclished, take back
such ornament from the artisan or certified goldsmith, as the case

~ may be.

— 3~Seve-as-qtherwisesprovided-in-this Act %Aieeﬂsedﬂea}ershaﬂ Possefsion i
either own or have at any time in his possegsion, custody or control '
primary gold in any form except in the form of standard gold bars:

* Provided that such dealer may, unless the Central Government
(having regard to the needs of the- trad olume of business and
public interest] ctherwise directs, own or keep in his possession,
custody or control not more than— \ : :

(a) folr hundred grammes, if he @oes " not employ - any

artisan, : \ :
(b) ﬁvejvhundredvgr'ammes, if he employs not more than ten

artisans, ‘

(c) one thousand grammes, if he employs more ~than ten
but not mo e than twenty artisans,

(d) twl‘ thousand grammes, if he empldys more than twenty o

artisans, -
- of prig in-any-form-ether-than-in-the-form-ef-standerd-geld. .

33. No licensed dealer shall keep in the premises where he carries Gold
‘on business as such dealer any primary gold, article or ornament. whichis
which is not a part of his stock-in-trade or held by him in his capa- not g part

city as a dealer and evei‘y primary gold, ornament or article found :f:j‘;_m_

~in such premises shall be deemed to be a part of the stock-in-trade 1346, not
of such dealer or held by him in his capacity as a dealer. . tobekept
: o : in the

business
- premises
of a deal-

ar.

H
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34 (1) A llcensed dealer may sell, deliver, transfeq or otherwise

dlspose of or agree to sell, deliver, transfer or otherwise dispose of
ornaments to any person.

(2) Save as otherwise provided in thls Act, no licensed dealer
shall-——"

(a) sell, deliver, transfer or otherwise dispose of or agree to
- sell, deliver, transfer or otherwise dispose of, or

(b) expose or offer for ‘sale, delivery, transfer or disposal-

(%) primary gold to any person other than a likensed
dealer or refiner or certified goldsmlth

(i) any article to any person other -than a licensed
dealer or refiner:

Provided that a licensed dealer shall not sell or transfer primary .
gold to any other licensed dealer or to any certified goldsmith m any
form except in the form of standard gold bars.

3 Notw1‘chstandmg anything contamed in sub-section (2) »

jllcensed dealer may sell or deliver prlmary gold or article to any

person’ in pursuance of an authorisation made by the Administrator

-or on production by that person of a permit granted by the Adminis-

trator in this behalf.

-85, Nothing contamed in section 34 shall apply to the transfer or-
dehvery, by a licensed dealer, of any primary gold or article to any
certified .goldsmith or artisan for the purpose of getting any orna-

ments made, manufactured, prepared, repaired or pohshed by such
certified goldsmith or artisan. -

A

36. Every acquisition_, acceptange, sale, délivery, transfer or dispo-
sal of gold by a licensed dealer shall he made in accordance with such

conditions, Nmitations and restrictlons as may be plescrlbed in this
behalf,

37. A licensed dealer may, in the course, and for the purpose,
of manufacturing ornaments, send gold to any other dealer who

- possesses equipment for drawing wires or for die-casting or who is

a specialist in stone-setting engraving, énamelling, polishing or any
other special process necessary for or ancillary to. the making,
manufacturing, preparing, repairing or polishing of such ornament
and that other dealer shall return such gold to the licensed dealer
from whom he had received it after the completion of the wnrocess

- for which it was sent to him.
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: 38:'Except in the case of any qua‘ntity of ngd a’equired, accepted
br rer'elved 'aftér the'date of making of Ay’ return referred to in sec-
‘own or have in his possession, custody or control any gold Wthh has
not been included in such return:

Provided that any gold acquired, accepted or reCeived after the
date of making such return shall be 1ncluded in the next succeedmg

_ return

CHAPTER VIII
"CERTIFIED GOLDSMITHS _
' 39: (I) Save as otherwise provided in this Act, no person shall

‘commence, or carry on, business as a goldsmith after the co'r'n'm'ence-

ment of this Act, unless he holds a valid certificate recogmzmg him
‘8s’'d goldsmith, :

(2) The certificate referred to in sub section - (1)— .
(a) shall be in such form as may be prescr1bed

(b) shall be valid until thé death of the holder, or the can-
cellation, thereof whlchever is earlier, and .

- ronditions, limitations and resﬁﬁbﬁ’m
as the Adndinistrator may thibk fit to impose and dlffer;:lt con-
- ditions; limjtations and restricti

.' “}asseshege/emﬁedwggldsmr

Prohibi-
tion
regarding
possession
of gold
not in-
cluded in-

any re-
turn,

Certified
goldsmiths

-y.be.imposed—‘forh diﬁel}%

(3) Every certificate granted to -a person under Part XIIA of the

Defence of India Rules, 1962, or under the Gold (Control) Ordmance,

1968, recognizing him as a goldsmlth shall, if in force immediately -

vefore the commencement of this Act, continue to be in force. until .

the death of the holder, or the cancellation, thereof, wh1chever is
edriier,

(4) 'On and from the commencement of this Act, the fo’llowing |

classes of persons shall be eligiblé to apply for’ the grant of a cert1-
ficate. namely:—
(@) a person who had been carrying on business as a.gold-
smith for more than a year immediately before the commence-
- ment of Part XITA of the Defence of India Rules, 1962;
(b) a person who, at the commencement of this Act, is a
member of the family of a certified goldsmith and had been
" ‘assisting him in his work as a goldsmith for not less than one
year; , :
Co (c) a person who has recelved any loan from the Govern-
" ment under any ‘scheme for the rehabilitation of goldsmiths and
has made, within six months from the commencement of thls
~Act, an application for the grant of a certificate:

s Kig ke 2 g et 4 @bty
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Provided that a cerficate' granted _to such person shall be

~ cancelled unless he repays the loan, within a period of two
years from the date of the grant of such certificate, in such

instalments as the authority by which the loan ‘was granted
may specify in this behalf;

(d) an artisan if he surrenders his identity
artisan;

(ey—a-person-whe-belongs-to-a-categoryor- e}ass-ateﬁwhreh——m——\

+4he-opinion-of the. Admmlstramr,_.thg«geptlﬁcate may.be- gpante-"* O
~in-the-public-interst..

card as an

Explanation.—A person who is-engaged as a hired labourer by

a certified goldsmith shall not be eligible to receive a certificate
under this section.

e e
(5) Every application for the grant of a certificate referred to
in sub-section (1) shall be made in such form, in such manner and

on payment of such fee, not exceeding ten rupees, as may be pres-
cribed.

(6) On receipt of an application for the grant of a certificate, the
Administrator may, after making such inquiry, if any, as he may
‘consider necessary as to the antecedents of the applicant, his com-
petence to work as a goldsmith and his suitability for the grant of a. . ...
certificate, by order, in writing; either grant the certificate or reject. .
the application for the same.

(7) Every certified goldsmith shall have in his possession the
certificate granted to him while he carries on business’as such gold-

smith and shall produce it for inspection on demand by any Go]d
 Control Officer,

(8) A certified goldsmith may engage not more than one hired
labourer to assist him in his work as a goldsmith but such -hired
labourer shall not make, manufacture, prepare, repair or process
any article or ornament.

49. A certified goldsmith may' make, manufacture, prepare,
repair, polish or process ornaments and may also repair or polish

X?ﬁ%e% articles but shall not, unless authorised by the Administrator so to
go_l&;- do, make, manufacture or prepare any primary gold or article:
Smi . ’

may

_ ~Provided that, subject to the provisions of section 42, a certified -
tmu?QUf.ac~ goldsmith may, in the process. of making, manufacturing, preparing
or repairing crnaments, make, manufacture or prepare primary gold
- (other than standard gold bar) by melting, processing or converting
~any article, ornament or standard gold bar .acquired, accepted or
| received by h1m in accordance with the provisions of Part XIIA of the

@ . B J_‘,Q”Q @,Az,;,u?(iqw é‘}Cfe«ﬁas/}a o 2
swﬁ olict (wc/ 9749) -
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Defence of India Rules, 1962, or, as the case may be, the Gold
60f1968. (Control) Ordinance, 1968, or of this Act.

g

41, A certified goldsmith— . ) Restric-
tions on
(a) may-— acquisie
(1) buy standard gold bars from a hcenspd dealer or Uflm ?l‘

refin sale o
chnet, i gold by a

(i1) accept or otherwise receive any article, orrament certified
or primary gold from a licensed dealer for the purpcse of gﬁ,}t
making, manuféc‘turing, preparing, or repairing. ornaments '
for such licensed dealer, : '

(iii) accept or otherwise receive, sub]ect to the provi-
sions of section 8, from any other person any article or
ornament for ' the purpose of making, manufacturing or
‘preparing ornament for such person or for the purpose of
repairing or polishing such article or ornament;

(b) .shall not, save as otherwise provided in this Act, buy or
agree to buy or sell or agree to s€ll any primary gold, article or
_ * ornament.

42. No certlﬁed goldsmith shall either own or have at any time Limit on

in his possession, custody. or control any quantity of— gg;g‘aty
which a
(1) standard gold bars in excess of one hundred grammes, certifiea
or ) gold-
. smith
. (i) any quantxty of -primary gold (including standard. gold may
'bars) in excess of three hundred grammes. possess.

43.. The pfovisions of seetion 37 shall apply so far as may be to a Section 37
certified goldsmith as they apply to a licensed dealer subject to the toapplyto -
modification that every reference therein to a licensed dealer shall be certified

construed as a reference to a certified goldsmith, sm]i(:l-ls
CHAPTER IX \
ARTISANS

44. (1) A licensed dealer may employ, whether on a whole-time Attisans,
or part-time basis or on payment of da11y wages or other remunera-
tion, an artlsan——

Aa) who is or was a dealer or a goldsmith or was employed -
by a dealer, for a period of not less than one year immediately
preceding the commencement of Part XIIA of the Defence of
India. Rules, 1962, or at any time thereafter but before the .
commencement of this Act, or

sl BB
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(b) who is e11g1b1e to obtaln a certlﬁcate recogmzlng h1m as
a goldsmlth '

. 2) No person shall be employed by any hcensed dealer as an
_, artisan unless an identity card has been -given to such artisan by

L . the licensed dealer and no artisan, the countersignature .of whose

-~ identity card has been refused or whose. identity card has been can-
~eelled, shall be employed by a licensed dealer after such refusal or
cancellation.

, (3) Before. employing.an artisan, a licensed dealer shall make in-

quiries.as to the antecedents. of the artisan and. grant him:an identity
card, in such form and containing such particulars as may be pres-
crihed, and enter the name and the prescribed particulars of such

artisan. in a- register to be maintained in such form as may be

. prescribed and.shall send such identity card Wlthln one month from
the-date of issue thereof to the Gold Control Officer for approval and
countersignature. - : S '

\4) On rece1pt of the identity card of an artisan under this Act
the Gold Control Officer may, after making such inquiry, if
any, as he may consider necessary, either countersign the identity

=i .eard or if he is of opinion that the applicant is not a suitable person

- for employment as an artisan, refuse in ertlng 1o counterSIgn such

L 1dent1ty card.

. (5) The Gold, Control Officer may, if he is satlsﬁed that the parti~
.+ culars of an artisan, as entered in the register referred to in ‘sub-
- section:(3) - are incorrect or false in material particulars or that the
" artisan has contravened any provision of this Act or any rule or order
made; thereunder or of any other law relating to gold or foreign ex-
"nange for the time belng in force, cancel the 1dent1ty card of such

C artlsan

, Provided that no- such cancellatlon shall be made unless the
artisan has been given a reasonable opportumiy of showing cause
against -the proposed action. l

~ {6) The identity card,—
o (a) of an_ artisan, who is dlsmlssed by the dealer by whom
he is employed, or
(b) the countcrs1gnature of which has been refused, or
{c) which has been cancelled,
shall be 1mmed1a'ce1y recovered by the licehsed dealer by Whom the

artisan holdmg such card is emoloyed arid such dealer- shall -imme-
dlately recover all the quantltv of gold Wh1c’h was in the possession,
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custody or control of such artisan on the date of such dismissal, refu-
sal or cancellation, as the case may be.

(7) No licensed dealer or certified goldsmlth shall accept em-
ployment as an artisan unless he has, before commencing work as
an artisan, surrendered his licence or certificate, as the case may be,
to the Gold Control Officer:

Provided that where such licensed dealer or certified goldsmith
makes an application to the effect that he intends to resume business
as such dealer or goldsmith, the licence or certificate, as the case may
be, which was surrendered by him may be restored toc him and there-
upon he shall surrender the identity card which was granted to him
under this section:

Provided further that no such restoration shall be made if such
dealer or goldsmith has, while functioning as an artisan, contravened
any provision of this Act or of any rule or order made thereundel or
of any other law, for the time being in force, relating to gold or
foreign exchange.

45. Subject to the other prov1s1o ns of this Act, an artisan may
make, manufacture, prepare, repaxr or polish ornaments, and may
also repair or polish an article, for the dealer by whom he is em-
ployed, but shall not, unless the dealer by whom he is employed is
authorised by the Administrator, so to do, make, manufacture or
prepare any primary gold or article: ' V

Provided that such artisan may, in the process of making,
manufacturing, preparing or repairing ornaments, make, manufacture
Or-prepare primary gold f'(other than standard gold bar) by melting,
processing or converting any article or ornament or standard gold

bar received by h1m from the licensed dealer by whom he is em-
ployed

or control whether 1nd1v1dually or hecbively, of the artisans

H—The-totayquantity of primary gold in the possession, custe
ployed by a linscd ds any’tmexeeed:—%w}mm

41 1) An Artisan may accept article, ornament oy primary gold
from the‘licensed. dealer by whom he is employed for the purpose of

making, manufacturing, preparing, repairing or polishing ornaments
for such dealer.

;(LL. 'Z%‘xﬂ""‘v’zég/ ,‘3;9’ 4. ’Q(Wrt/,.g‘?.s?)\
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(2) No arti-sa‘ﬁ-sha-ll save as otherwise p’r‘bvided in this Acty— -

(#) buy or otherwise acquire or agree to buy or otherwise
acquire, or

(ii) accept. or otherw1se receive or ag‘re‘e to accept: of
otherwise receive, or
(it1) sell, deliver, transfer or otherwise dispose of or agree
. to_sell, deliver, transfer or otherwise. dispose of,
any. article, ornament or primary gold:

Artisan "48. An artisan shall not work as such at any place other than the

not tot premises ‘specified in the licence issued to the dealer by whom he is

work a

any place melcyed : I —

other than ’ . N

the pre-.

mises of

the deal-

er, .

f‘rﬁsa'ns 49, Every artisan shall have in his possession the identity card

"?d:;: flr,g, ‘grauted to him while he carries on work as such artisan and. shall

cards  Praoduce it for inspection on demand by any Gold Control Officer,

with : . ' . :

them. CHAPTER X _ o
' CANCELLATION AND SUSPENSION OF LICENCES AND CERTIFICATES

%‘z‘;}cﬁa' +50:-(1) The -Administrator may. if he has any reasonable . cause -

suspension 10 believe _‘that the holder of any licence or. certificate
of licence issued, renewed or continued under this Act has made any.
orcerti-  statement in, or in relation to, any application for the; issue.
ficate. or renewal of a licence or for the issue of a certificate under this Act
which is incorrect or false in material varticulars or has contra-

“vened” any provisions of Part XIIA of the Defence of India_ .

Rules, 1962, the Gold (Control) Ordinance, 1968, or of this Act 6 of 1968.

or any rule or order made theéreunder or of any other law for the time .

being in force which prohibits, restricts or regulates the brmgmg into

or taking out of India of any goods [including coins, currency (whe-

ther Indian or foreign) and foreign exchange] or the carrying, remo-

ving, depositing, harbouring, keeping, concealing, selling or purchas-

ing such goods or the making of any payment in relation to such SR
goods —L _ :

qj{t}g h :('b)»—su)]%endnsu‘ehnheene T~ eeﬁﬁ%%&%%casgrmm

pending tHe completion of any inquiry or trial against the holder
of such IW 15-the-ease-may -befor- sueh—com
" 4raventiol .

ﬁm.ﬁ Ao 26 of 196‘7 5. 1 C'Q%/"’“”‘é/
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a period exceeding ten days
has been given’ a
-the-proposed-aetion \ 7

(2) Every person whose licence or certificate has been suspended
shall, immediately after such suspension, stop functioning as such
licensee or holder of such certificate and shall not resume business
as such licensee or holder of such certificate until the order of such
suspension has been vacated.

(3) Every person who holds a licence or certificate which is sus-
‘pended or .cancelled shall, . immediately after such suspension or
_cancellation, surrender such licence or certificate, as- the case may be,
to the authority by which such licence or certificate was issued.

. 51 A licensed dealer or refiner or a celtlﬁed goldsmith who dis-
continues, or intends to discontinue, business as such dealer or refiner
QT . cer'tnﬁed goldsmith, ‘may make an application to the -Adminis-
trator for the cancellation of his licence or certificate, as the case
may be, and thereupon the Administrator may cancel the licence or
certificate which was issued or renewed to such dealer or refiner
or certified ‘goldsmith.

52, Where any firm has been licensed under this Act to carry on
business as a dealer or refiner, such licence.shall, notwithstanding
anything ‘contained in this Act, become invalid on and from the date
on- which ‘there is a change in the partnership of such firm, uhless

~ such change in the partnership has been approved by the .Ad*ministria-

-for.

53. Where the period of validity of any licence issued to a-dealer
or refiner has expired or where any application for the renewal of
such licence, has been rejected, or where such licence or a certificate

granted to a goldsmith has been cancelled such dealer, refiner or

certified goldsmith, as the case may be, shall, within thlrty days
from the date of such expny, reJectlon or cancellatlon—

(i) sell or otherwise transfer to any other licensed dealer or

- refiner the entire quantity of gold (other than ornaments) in his

possession, custody or control on the date of such expiry, rejec-

tion or cancellation, as the case may be, and send ~intimation
vthereof to the Adm‘mmtratnr and ' '

v b fer 26 op 1967 4.0 (Bbosputons )
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" (it) either sell or otherwise transfer or take over as personal
property any ornament which is in his possession, custody or
control on the said date :

i

54. Every'licensed dealer and every licensed refiner shall display
his licence at a conspicuous place of the premises in which he carries
on business as a licensed dealer or refiner.

CHAPTER XI R ' o
ACCOUNTS AND RETURNS' :

55. (1). Every licensed dealer, every licensed refiner and every
certified goldsmith shall keep, in such form and in such manner as
may be prescribed, a true and complete account of the gold owned,
possessed, held, controlled, bought or otherwise acquired, or accepted
or otherwise received, or sold, delivered, transferred or otherwise dis-
posed of, by him in his capacity as such licensed dealer or refiner or
certified goldsmith, as the case may be, and different forms of accounts

may be prescribed for different class ses of licensed dealers reﬁners
or cel‘clﬁed goldsmiths,

) Every licensed dealer, every licensed reﬁner and every cert1~
fied goldsmith shall as and when he buys or otherwise acquires or
accepts or otherwise receives, or sells, delivers, transfers or other-

‘wise disposes of, any gold, enter in the accounts referred to in sub--
‘section (1) the prescribed particulars of such gold .and the prescrib-

. ed particulars of the person from whom such gold was bought, acqui-

Returns as
to gold.

i cnen

red; accepted or otherwise received or to whom such- gold was sold,
delivered, transferred or otherwise disposed of.

(3) No licensed dealer or refiner and no certified goldsmith shall,
in his capacity as licensed dealer or refiner, either own or have in
his possession, custody or control any gold which has not been in-

cluded in the accounts referred to in sub-section (7).

56. (1) Every licensed dealer, every licensed refiner and every
certified goldsmith shall furnish to the Administrator such returns
as to the quantity, description and other prescribed particulars of
»old owned, possessed, held or controlled by him, in such form and
within such time as may be prescribed and different, returns may he
prescribed for different classes of hcensed dealers or reﬁners or certl-
fied goldsmiths.

(2) Every return shall be made in. tripjrcate', of Which '_Ql_,‘l.g copy
shall be .authenticated and signed by the Gold Control Officer and
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thereafter shall be returned to the dealer or, as the case may be, the
refiner and the copy so returned shall be retained by the dealer or
reﬁne1 ‘as the evidence of the return made by him under this section.

51. (1) Every licensed dealer, and every licensed refiner
and every certified goldsmlth shall if so reqmred by the Gold Con-
trol Officer,—~

(a) produce before h1m any accounts, reglster or other
documents, and

- (b)-furnish.to. the Gold Control Ofﬁcer any. information relat—

Produc«
tion: and
inspec-
tion of
accounts.

ing to any gold owned by him or in his possession,.custody or con- .

trol.or to the acceptance, receipt,- acquisition;  sale, delivery,
transfer or other disposal of any gold by him. '

- (2) Every account, register and other document relating to any
gold or to-the acceptance, acquisition, receipt, sale, delivery, trans-
fer or other disposal thereof and any gold owned by or in the pos-
session, custody or control of any ' licensed dealer or refiner or

certified goldsmith, wherever kept, shall be liable to be inspected

by any Gold Control Ofﬁcer and such officer may, for the purposes
of such 1nspectlon enter, at any reasonable time, the business pre-
mises of a licensed dealer or refiner or certified goldsm1th

CHAPTER X
ENTRY SEARCH, SEIZURE AND ARRE‘}T

58 03 Any Gold Control Ofﬁcer authorlsed in this behalf by
the Admmlstrator amay, if he has any reason to suspect that any
provision of this Act has been or is. be1ng, or is abouo to: be con-
travened; enter and search, at any reasonable time, any reﬁnery or

Power to.
enter.. . -
and: .-
search,

the business premises of a licensed dealer or a certified goldsmith.. =~

(2} Any Gold Control Officer, not below the rank of a Superin-
tendent of Central Excise; empowered in this behalf by the Central
Government, may, if he has any reason to suspect that any provision
of this Act has been, or is being, or is about to be, contravened.
authorise any officer of Government to enter and to search any pre-
mises, vaults, lockers, or any other place, whether above or below
ground or may. himself do.so. :

59. Any Gold Control Officer authorised in this behalf by the

Administrator may, if he has any reason to suspect that any person
has secreted about his person or in any other thing,— . .
(a) any gold in respect of which he suspects that any provi-

_-sion of this Act has been or is being or is about tc be con-
travened;

Power
to

search
person.
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(b) any document which, in his opinion, will be useful for,
or relevant to, any inquiry or proceeding in relation to the con-

travention of any provision of this Act or of any rule or order
made thereunder,

detain and search such person or thing: provided that the period of

detention, if any, under this section shall not exceed twenty- four
hours.

60. (I) When any such officer referred to in section 59 is about
to search the person referred to.in that section, he:shall, if such
person so-requires, take such person without any unnecessary ‘delay,
to:the :nearest Gold.Control Officer of ‘gazétted ‘rank (he'reaftér in

this section referred to as the gazetted officer) or to the -nearest
magistrate.

(2) If such requ1s1t10n is made, the Gold Control- @fﬂcer may
detain the person making it until he. can bring him -before the
gazetted officer or magistrate referred to-in sub-section :(Z). .

(3) The gazetted officer or magistrate before whom any person
is brought shall, if he sees no reasonable ground for search, forth-

with dlscharge the person but otherwise shall direct that sear«.h be
made.

(4) No female shall be searched by any one excepting a female.

61. Any Gold Control Officer authorised in this behalf by the
Administrator may, if he has any reason to suspect that any convey-
ance or animal is being, or is about to be, used for the transport of

., any gold in respect of which he suspects that any provision of thIs

" Act has been, or is being, or is about to be, contravened, at any

‘time stop such convevance or ammal or, in the case of an a1rcraft‘
* compel it to land, and

(a) rummage and search the conveyance or part thereof;

~ (b) examine and search any ‘goods in the conveyance or on
the animal;

" (c) if it becomes necessary to stop any conveyance or animal;
he may use all lawful means for stopping it, and where su'gh
means fail, the conveyance.or animal may be.fired.upon.

Eacplcmanon —Any reference to a conveyance In thlS Chapter and
in Chapters XIII, XIV and XV shall; unless the context otherwise

requires, be constryed as including a reference to any a1rcraft vehi-
cle or vessel.
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62. Every person making a search. under this Act shall have the
power to break open the lock of any door, almirah, safe, box, cup-
board, drawer, package or any other thing, if the key thereof is w ith-
held:

i

63. (1) Any Gold Control Officer of a gazetted rank shall have
power to summon any person whose attendance he considers
necessary either to give evidence or to produce any document or
other thing in any inquiry which such officer is making in connec-
tion with:any contravention of any provision of this. Act.

(2) A summons: to. produce documents or other things may be
for. the: praduction-of certdin specified: documents: or: things or for
the production: of. all: documents:or things of a ‘certain’ description,
in the possession, custody or- control” of-the: person. summoned

(3) All persons so summoned shall be bound to attend in person
and to.state the truth upon any: subJecvt respeeting which they are

summoned and. produce such documents: and’ other- things:- as may be’

required: R

Provided that where any person, has been summoned merely to
produce a document or other thing, he shall be deemed to have
complied with the summons if he causes such document ar. other

thing to be produced instead of attending personally to produce the
samex : : . o .

Provided further that the exemption under section 132 of the
Code of Civil Procedure, 1908, shall be applicable to any requisi-
tion for attendance under: this section,

(4) Every such mqulry as aforesaid shall be deemed,, to be a
judicial proceeding within the meaning of sections 193 and 228 of
the Indian Penal Code.

s 64, _Any Gold Conirol Officer may, during the course of any
inquiry in connection with the contravention of any provision of
this: Act,— '

(a) call for information from any person for the purpose

Power to
search to
include
power to
break
open
locks, ete.

Power to
summon
persons to
give evi-
dence and

produce
documents,

Power

to call
for
informa=

tion, ete.

of satisfying himself whether there has been any contravention

of the provisions of this Act or-any rule- or order madé thére-
under;- :

(b) require any person to produce or deliver-any document
or- thing .useful . for, or relevant to, the inquiry;
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(c) examine any person acquamted w1th the facts and cir-
- eumstances of the case.

~ 65. Any document or other thing which is produced before any-
Gold Control Officer, in pursuance of the provisions of section 63
or section 64, may be impounded or retained in his custody by such
officer for such period as he may consider necessary:

—

Provided that no document or other thing shall be—

(ct) impounded . without recording .reasons for so:doing, or

-(b) retained in the custody of such officer for a period
exceeding fifteen days (exclusive of holidays) unless he has
obtained the approval of an officer (not below the rank of ani-

" Assistant Collector of Central Excise. or of Customs), who is’
superlor to hlrn in rank for.so doing.

66. (1) If any Gold Control Officer has reason.to beheve that in
respect -of-any gold any provision of this Act has been,-or is being,
or is attempted to be, contravened, then, he may seize— 7

(a) ‘such gold along with the package coverlng or’ recep-
~ tacle, if any (and the contents thereof) 1n Wthh the gold is,
_ found

(b) any other goods in Whlch any quantlty of such gold has
been mixed.

(2) Any Gold Control Ofﬁcer may seize—

(¢) any document or other thing which, in his opinion,
will be useful for, or relevant. to, any.inquiry or proceeding
for the contravention of ahy provision of thls Act or any rule or
order made thereunder;

(b) any conveyance or animal which has been, or is being,
or is attempted ‘to be, used for the transport of any gold in
relation to which any provision of this Act or any rule or
order made thereunder has been or is being, or is attempted

'to be contravened

(3) Any document or other thlng selzed under snb-'secti_on 2)
shall not be retained by the Gold Control Officer for a .period
exceeding six months from the date of the seizure unless the

' reasons for retaining the same are recorded by him in writing and

the approval of the Administrator for such retention is obtained;
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~ Provided that the Administrator shall not authorise ‘the reten-

" tion of the document or other thing for a pericd exceeding thirty
days after all proceedings, for which the document or other thing
is useful or relevant, are completed.

(4) The person from whose custody any document’ or other
thing is seized under sub-section (2) may make copies thereof or
take extracts therefrom in the presence of the Gold Control Officer
or any other person empowered by him in this behalf, at such place

and at such time as the Gold Control Officer may appoint in this
behalf.

(5) If a person legally entitled to the document or other thing
seized under sub-section (2) objects for any reason to the approval
being given by the Administrator under sub-section (3), he may
make an application to the Central Government stating therein the
reasons for such objection and requesting for the return of the
document or other thing.

(6) On receipt of the application under sub-section (5) the
Central Government may, after giving the applicant an opportunity
of being heard, pass such orders as it may think fit.

' 67. Wmm&me rry"pérmrrderﬂﬁ Presump-
A Act or has been seized thereunder fro the custody or control {f tion -

as .to
any ‘person and su i d

- ' et [ r : ' " docu: -
e danee—a.gamst-%mé the court shall, notwithstanding anythmg to the

ments in
contrary contained in any other law for the time being in force,— certain

- cases.

(a) presume, unless the contrary is proved, that the
~ signature and every other part of such document which purports .
to be in the handwriting of any particular person or which the
court may reasonably assume to have been signed by or to ke

in the handwriting of, any particular person, is in that person’s
handwriting, and in the case of a- document executed or attested,
that it was executed or attested by the person by whom it pur-

ports to have heen so executed cr attested;

_ (b) admit the document in evidence, notwithstanding that
it is not duly stamped it such document is otherwise admissible
in evidence.

1 M, of Law—40
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68. (1) Any Gold Control Officer authorised by the Adminis-
trator in this behalf may, if he has reasons to believe that any per-
son has contravened, or is contravening, or is about to -contravens
any provision of this Act, arrest such person and shall as :soon

* as possible inform him of the grounds for such arrest and shall take

such arrested person to the nearest magistrate within a period of
twenty-four hours of such arrest excluding the time necessary for
the journey from the place of arrest to the court of the magistrate
and no such person shall be detained in custody beyond the said
period without the authority of a magistrate. '

(2) Any officer who has arrested any person under this section
shali, for the purpose of releasing such person on bail or otherwise,
have the same powers and be subject to the same provisions as
the officer-in-charge of a police station has, and is subject to, under
the Code of Criminal Procedure, 1898.

69. The provisions of sections 102 and 103 of the Code of Criminal

Procedure, 1898, relating to search and seizure shall, so far as they
are applicable, apply in relation to every search made under this
Act and to every seizure made in the course of such search,

70. Where at the time of arrest or seizure under this Act,fof the
detection of any contravention of any provision of this Act or any

officer making such arrest, seizure or detection, that officer shall
record in writing the stater:ent of such person in as nearly as possible

5 of 1898,

5 of 1898.

- rule or order made thereunder, any person makes a‘statement to the

the language in which such statement is made and shall on demand

by such person furnish him with a copy of the statement. -

CHAPTER XIII

L (A i 5 i V- provision-of-thi
or any rule or oyder made thereunder Ras been, or is beidg
attempted-to-befeontravened,shall be T ~CoT 6.

- (—Any package, covering or_ receptacle-Uneluding—its—othe:
contents) in which Any gold liable to confiscgtion under sub-section
(BH-isfound shall dlso be liable-do-eonfiseation.

CONFISCATION AND PENALTIES

4 M-"M& e 3y S, S 'z_(,vwazs\h-..}xiu\»\()
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{3) Where any gold liable/to confiscation ungder sub-segtion. (1)

72. Any conveyance or animal which has been, or is bemg, or Confisedr

is aftempted to be, used for the transport of gold in relation to Which tion

any provision of this Act or any rule or order made thereunder convey-
has been, or is being, or is attempted to be, contravened. shall he 2nces:
liable to confiscation unless the owner of the conveyahce or animal

proves that it was so used or about to be used without the know edge
. or connivance of the owner himself, his agent, if any, and the person

in charge of the conveyance or ammal and that each of them had

taken all reascnable precautions against such use:

Provided that where any such conveyance or animal is used. for
' the transport of gocds or passengers for hire, the owner of the con-
veyance or animal shall, notwithstanding the provisions contained
‘n section 73, be given an option to pay in.lieu of confiscation of
the conveyance or animal, a fine not exceeding the value of the
gold in relation to which the provision of this Act or any rule or
order made thereunder has been, or is being, or is about to be,
contravened. : -

73. Whenever any confiscation is authorised by this Act ‘the offi- Powef to’
cer adjudging it may, subject to such conditions as may be specified give option -
in the order adjudging the confiscation, give to the .owner thereof an 'oPay fine
option to pay in lieu of confiscation such fine, not exceeding twi in lieu of

confisca-
the value of the thing in respect of which confiscation is authorised,tion.
as the said officer thinks fit. _ sl

. Any person who, in relation to any gold does or omits to do Liability
any act which act.or omission would render such gold liable to t»
confiscation under this Act, or abets the doing or omission of penalty.
such an act, or is in charge of the conveyance or animal which is liable
to confiscation under this Act, shall be liable to a penalty not
exceeding five times the value of the gold or one thousand rupees,
whichever is more, whether or not such gold has been confiscated
ar is avaﬂable for confiscation.




gold of
any purity, , A _
Confisca- 77. No  confiscation made or penalty imposed under this Act
tion 1‘1" shall prevent the infliction of any other punishment to which the
gg?atoy . person affected thereby is hable under the provisions of thls Act
interfere  Or under any other law
with
other
punish-
ments, P
CHAPTER XIV
ADJUDICATION, APPEAL AND REVISION
4 Adjudica- ~ 78. Any confiscation may be adJudged or penalty may be 1mposed
tion. . under this Act—
(a) without limit, by a Gold Control Officer not below the
rank of a Collector of Central Exc1se or of Customs
(b) subject to such limits as may be specified in * this be-
half, by such other Gold Control Officer, not below the rank of
a Superintendent of Central Excise, as the Central Govern-
ment may, by notification, authorise in this behalf.
Giving 79. No order of adjudication of confiscation or penalty shall be
g;pz’:tu_ made unless the owner of the gold, conveyance, or animal or other
nity - Person concerned is given a notice in writing— _
E%V;Iel: of (i) informing him of the grounds on which it is proposed to
gold, ete, confiscate such gold, conveyance or animal or to 1mpose a penal-

S e L S A R~ ST s i S S
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Penal. 5. Any person who contravenes any provision .of this Aect
ties for or any rule or order made thereunder or abets any such contraven-
‘\:I(:r]lttti‘sr-l tion or who fails to comply with any provision of this Act, or
cte., no; any rule or order made thereunder shall, where no express penalty is
express- ¢lsewhere provided for such contravention or failure, be liable to
ly men-  such penalty, not exceeding one thousand rupees, for every such

tioned, contravention, failure or abetment, as the case may be.

Reference - 76. Any reference to gold in this Chapter and in Chapters XII,
;‘g g:ld - XIV, XV and XVI shall, unless the context otherwise requires, be
construed ¢Onstrued as including a reference to any article or thing made of, or

asrefe.  containing, gold of any purity, whether such purity exceeds nine
renceto  ecarats or not. =

ty; and
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(it) giving him a reasonable opportunity of making a repre-
sentation in writing within such reasonable time as may be

specified in the notice against the conﬁscatlon or imposition of

penalty mentioned therein and, if he so desires; of being heard
in the matter:

Provided that the notice and the representation referred to in

this section may, at the request of the owner or other person con-
cerned, be oral:

Provided further that where no such notice is given within a
period of six months from the date of the seizure of the gold, con-

veyance or animal or such further period: as the Collector of Central

FExcise or of Customs may allow, such gold, conveyance cor animal

chall be returned after the expiry of that period to the person from
whose possession it was seized.

Explanation.-—~Where any fresh ad]udlcatlon is ordered under this

Act, the period of six'months specified in the second proviso shall be

computed from the date on which such order for fresh adjudication
is made.

"80." (1) Any person aggrleved by any de01s10n or order made un-
der this Act, may prefer an appeal——‘

(a) where the decision or order has been made by a Collec-

tor of Central Excise or of Customs, as the case may be, to the
Administrator; :

(b) where the decision or order has been made by any
officer below the rank of a Collector of Central Excise or of
Customs as the case may be—

Appeal.

(i) to the Collector of Central Exmse or of Customs, as °

the case may be, to whom the officer who made such decision
_ or order is subordinate, or

(i1) if the Central Government so directs, to the Appel—
. late Collector -of Customs,

W1th1n a perlod of three months from the date of - commumcatlon
to such person of the decision or order:

Provided that the appellate authority may; if 1t is satisfied that

the appellant was prevented by sufficient cause from preferring an

- appeal within the aforesaid period of three months, allow such

appeal to be preferred within a further period of three months.

2) The appellate authorlty may, after giving to the appellant
an opportunity of being heard, if he so desires, and after making
such further inquiries, if any, as it may consider necessary, pass
such order as it thinks fit, confirming, modifying or reversing the de-

_cision or order appealed against, or may send back the case, with such
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direetions; as it-may think fit, for a fresh adjudication or decision, as
the ease may be, after taking additional evidence, if necessary:

Provided that an order enhancing any penalty or fihe in lieu of
confiscation or confiscating goods of greater value shall not be made
under this section unless the appellant has had an opportunity of

making a representation and, if he so desires, of being heard in his
defence.

81:. The:Administrator may, of his own motion or otherwise, VcaIl'
for and examine the record of any proceeding in which any order
of;:adjudication of .confiscation or penalty, or any other decision or

order has been made by any Gold Control Officer-and against which .

no appeal has been préeferred, for the purpoese of satisfying himself
as to the correctness, legality or propriety of such order or decision
and may pass such orders thereon as he may think fit:

Provided that no decision or order shall be varied under this
section so as to prejudicially affect any person unless such person—

(a) has within a period of two years from the date of :such
decision or order received a notice to show - cause why -sueh
decision or order shall not be varied, and

(b) has been given a reasonable op’portﬁnity" of making a
representation and, if he so desires, of being heard, in‘his de-
fence.

82. (1) The Central Governmeént may, on the application of any
person aggrieved by any ‘decision “‘givén or order made under this
Act. from ‘which no-appeal lies, pass such orders:as it may think
fit if such application -has-been made within six months from the date

of ‘the decision or order or within such further time as the Central
Government may . allow.

(2) The Central Government niay, on its own motién or other-

wise,. eall-for and examine the record &f ‘any procegéding in which
any decision or order has been ‘made on appesl’ for the purpose Gf
satisfying itself as to the correctness, legality or propriety of-such

decision or order and may pass such -order thereon as it may think
fit.

(3)'No deciSidn or order shall be varied under this section so as
to prejudicially affect any person unless such person—

(a) has, within ‘a period of -one year from the dite of stuch

decision or ‘order, received a mnotice to show cause why quch
demsmn or -order shall not be vatied, and
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(b) has been given a reasonable opportunity of making a
representation and, if he so desires, of being heard, in his de-
fence.

_ 83. (1) Every person or authority making any '_a'djudivcation Of power of
bearing any appeal or exercising any powers of revision under this the
Act shall have all the powers of a civil court under the--Code of adjudi-
50£1008, Civil Procedure, 1908, while trying a suit, in respect of the following ¢2ting
‘matters, namely:— . officer.
(a) summoning and enforcing the attendance of witnesses;
(b) requiring the discovery and production of any, docu-
* ment;
(c) requlsmomng any public record or- copy thereof from
any court or office;
(d) receiving evidence on aﬂidawts and .

(e) issuing commissions for the examination of w1tnesses or
documents.

(2) Every person or authority making any ad]udlcatlon or hear-
ing any appeal or exercising any powers under this Act shall be
deemed to be a.civil court for the purposes of sections 480 and 482 of
50f1898. the Code of Criminal Procedure, 1898.
(3) Every person.or authority making any ad]udlcatlon or hearing
~ any appeal or exercising any powers of revision under this Act shall
have.the power to. make such orders of an interim nature as it may
think fit and may also, for sufficient cause, order the stay of opera-
tion of any decision or order.
84, Notw1thstandmg anything contained in any other law—-— -
(a¢) any order passed by the Admmls‘crator or-the. Central g%%?ﬁgs
Government in revision, : )
(b) subject to such order of the Government.or the Admm-
[istrator, any order passed on.appeal, and

(c) subjeet to:the. final order of the. Central Government .or
of the Administrator in revision and the order on’ appeal, any
order of adjudication of conﬁscatmn fine or penalty, or any other
~decision given or order made under this Act,

shall be final an'd:shall not be called in question in any court except
in a High Court and except on a question of law

CHAPTER XV
OFFENGES AND THEIR TRIAL
L7 |
85. oever, in contravention of the prov1s1ons of 'this-Act-or:any Pun-{cs?u
“rule or order made thereunder,— ‘ueréalﬁr
() makes, manufactures, prepares or processes any prlmarv posses-
gold, or sion,
: etc., of
gold.

R&MMWM /e""—}, eh B4 5#’(37&/ J?\'/G:
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(it) owns or has in his possession, custody or confrol any
primary gold, or

o (i) buys or otherwise acquires, or accepts or otherwise
receijves, or agrees to buy or otherwise acquire or to accept or
_otherwise receive, any primary gold, or

(i) sells, delivers, transferg or otherwise disposes of, or
agrees to sell, deliver, transfer or otherwise dispose -of, or ex-
poses or offers for sale, delivery, transfer or disposal, any pri-

- mary gold, or T

(Y melts, assays, refines, extracts, alloys, or converts any
gold or subjects it to any other process, or

(vi) makes, manufactures, prepares, repairs, polishes ot

processes, or places any ordéer for the making, manufacturing,
preparing, repairing, polishing or processing of, any article or
crnament, or

~ (vii) buys or otherwise acquires, or accepts or otherwise
receives, or agrees to buy or otherwise acquire or to accept or
otherwise receive, or sells, delivers, transfers or otherwise dis-

~_poses of, or agrees to sell, deliver, transfer or otherwise dispose

of, or exposes or offers for sale, dehvery, transfer or other dis-

_ posal any artlcle or ornament, or

('um) owns or has in his possess1on custody or control any

artlcle or ornament, or

(ix) carries on any business or transaction in gold f_of'which
“a licence or certificate is required. {o be obtained by or under
this Act, or

" (x) - carries on ‘business "as' a banker or- money-lender,

ha%—may_be‘iake&wu-ad g

86. Whoeverfails or omits to make a declaration [including a
declaration referred to in sub-section (I2) of section 1G] without any

reasonable cause or makes a declaration which is either- false or

which he knows or has reason to believe to be incorrect; shall, with-

out prejudice to any other action that may be taken under this Act, -
he pumshed with imprisonment for a term which may extend to two

years and. also with fine. - ’
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87, Whoever ‘omits without any reasonable cause to . maintain

“aceounts or to submit any return in accordance with the provisions

of this Act or any rule or order made thereunder or who keeps any

.accounts or makes any statement in any return which is false or

which he knows or has reason to believe to be incorrect, shall, with-
out prejudice to any other action that.may be taken un’der thls Act
be punished with imprisonment for a term which may extend fo
two years and also with fine, and in the event of a second or subse-
quent offence, with imprisonment for a term which shall not be
less than six rnonths but not more than three years and also with

ﬁle

(2) Whoever abets, or is deemied

89 Whoever ——

(i) counterfeits any ‘stamp 1nten'd1ng that the same" shall
: be used for stamping any standard gold-bar, arlicle or .orna-

" ment, or uses any counterfeit stamp knowmg it to. be counter
“feit; or : :

_(it) falsely stamps any primary. gold artlcle ot ornament )

with the intention of causing it to be believed that.sueh: primary
gold, article -or ornament is of such pur_ity as is mentioned in
such stamp, or - R . L

(iii)- sells dehvels transfers or otherw1se ’dlspor,es ofﬁvor
agrees to: se11 dehver transfer or otherwise - dlspos € [
exposes or ofters for sale dehvery, transfer, or dlsposal 'falsely
stamped . primary gold article or ornament knowmg or havmg
reason to believe it to be so, or :

(tv) unlawfully has in hlq possession, custody or’ cont‘ro]
any 1rnp1ernent instrument, apparatus, appliance, machlnery or
other equipment or any. chemical, mould, stamp or any other
material which he either knows or has reason to believe to be
intended for reﬁnlng or assaying any primary gold or for coun-~

terfeiting any mark on any standard gold bar, artlcle ‘or orna—
ment,

shall be punlshed with 1rnprlsonment for a terrn which shall not be
lers than six months but not more than three years and shall also be

tiable to fine:

1 M. of Law—41
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Provided that the court may, if it is satisfied that the special
circumstances of the case so require, impose a sentence of imprison-
ment for a term which may be less than six months.

90. Whoever knowingly allows any person to use any premises
or any part thereof as a refinery in contravention of the provisions
of section 104 shall be punished with imprisonment for a term which
may extend to one year, or with fine, or with both.

‘91, Whoever contravenes any provisions of this Act or any rule
or order made thereunder for which ng punishment is separately.
provided in this Chapter, shall be punished with 1mpr1sonment for

a term which may extend to thrée months, or with fine, or Wlth“‘
" both. .

92. A court trying an offence against this Act may_order the
forfeiture of any implement, instrument, apparatus, appliance,
machinery or other material which the court is satisfied has -been
used:in or in connection with the making or manufacturing of any
standard geld bar, primary gold, article of ornament in-contraven-

tion of the provisions of this Act or of any rule or order made there-
under, :

93. (I) Where an offence under this Act has been committed by

a :.company, every person who at the time the offence was com-
:_rrii‘tted was in charge of, and was responsible to, the company for
the conduct of the business of .the company as well as the company,

-“shall' be deemed to be guilty of the offence and shall be liable to be

proeceded: against and punished accordingly:

~Provided that nothing contained in this sub-section shall render
any such person liable to any punishment, if “he proves that the
offence was committed without his knowledge or that he had

- exercised all due . diligence to prevent the commission of such
~offence, ~ ]

2) Notw1thstand1ng anythmg contained  in sub-section 1),
where any offence under this Act has been committed by a company
-and it is proved that the offence has been committed with the

consent or connivance of, or is attributable to, any neglect.on the

part of, any director, manager, secretary or other office ,iﬂle com-
pany, such . director, manager, secretary or other officer shall be
deemed to he guilty of that offence and shall be llable to be proceed-
ed against and punished accordingly.,

. Explanation.—For the purposes of this section,~

(@) “company” means any body corporate and includes a
firm or other association of individuals; and
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(b) “director”, in relation to a firm, means a partner in the
firm.

94. Any officer exercising poWefs under this Act or any rule Wrongful

or order made thereunder, who knows that there are no reasonable ::fz’ifli

grounds for suspicion for sg doing, and yet— ete,, by
Gold Con-
trol Officer

(a) searches or causes to be searched any house -conveyance
or place,

(b) searches or arrests any person, or

, (c) seizes any movable property,

shall, for every 'such offence, be punished with fine which may
extend to two thousand rupees.

95. (I) Any Gold Control Officer who ceases or refuses to per- F‘aﬂure(n
form or withdraws himself from the duties of his office shall, unless Gold Cout>
he has obtained fhe express written permission 6f ‘the Collector of trol Officer
Central Excise or of Customs, as the case may be, or has-other lawful
excuse for so doing, be punished with imprisonment for -a term- whlch
may extend te one year, or with fine, or with both.

(2) Any Gold Control Officer who wilfully aids in or connives
at the contravention of any provision of this Act or of any rule e 3
or- order made thereuhder shall, for every such offence, be punished his Akt
with imprisonment for a term which may extend to three years, or ..
with- fine; or with both. '

96. Any person who wilfully or maliciously gives any false inifor- Punish
mation which leads to any arrest, search or seizure under this ment for
Act shall be punished with imprisonment for a term which may- ex- Vi
tend to two years, or with fine, or with both, - formatign’

. 97. (I) Save as otherwise provided in sub-section (2), no court Cosnizance

l : shall take cognizance of any offence against this Act except of offences. -
- on a complaint-in writing made by a Gold Control Officer, not below

the rank of a Collector of Central Excise or of Customs, havmg

jurisdiction over the area in which the offence is commltted or

any person autherised by him in writing in this behalf.

(2) No. court .shall take cegniZance of eny offerice against this’
Act committed by a Gold Contrel Officer, except on a complaint in -

writing made with the prev1ous sanction. of the Central”Govern-
ment,

¥
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Offences 98. Notw1thstand1ng anything contained in- the Code of Crlmmal 398
to be Procedure, 1898, , : 5 of 1898
tried '
sumipiarily. (i) no magistrate, other than a presidency magistrate or a
magistrate of the first class shall try an offence against - this
Act, — k
. Wjﬁewwmmmeﬁmmﬂw
by«amg&stm‘ﬁ
e e =TT R 3 “"‘7
' CHAPTER XVI L
2
. o - MISCELLANEOUS . e
Presump- 99. Any person who has in his possession, custody or control any

tion as to

primary gold, article or ornament shall be presumed, unless the
cOntrary is proved .to be the owner thereof. '

T%“‘n.very TiCensad deater or TeAner shall; G
before accepting, buying or otherwise receivin any gold from gny ’

to He taken person, take all rea bnable steps to satnsfy himsglf as to the ide
by 1censed

the case may be, establishes that he had taken all reasonablg steps
to sétisfy himself as to the identity of such person, that such gold
~was bought, acquiyed, accepted or received b‘y such licensed [dealer

or refiner or certified goldsrmth herase«m&y—%e—mmra‘\?@mm&
M&WMS’"UH}TI’S“ACTW

givgirarzo 101 (1) A Gold Contml Officer authorlsed in this behalt may—
‘ples. (a) take sample:, of gold from any dealer refiner .cr other

person;

(b) send such samples for assay or dnalyq1s to such authority
as may be prescribed and require such authority to send to him
a report as to the result of the assay or analysis.

(2) ‘Where any sample has been taken under sub—sect]on (1),

(a) such sample shall be restored to the person from whom

it was taken after the purpose for which it was taken has been
‘carried out’ but if such person. fails lo lake. delivery of . the
sample within three months from the date on which it was
proposed to be returned to him, it may be disposed of in such
manner as the Administrator may direct;

- é 1 4 (’ W (-!“,, h L‘ . k’ i
g, 4% - S Iy } b
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(b) no compensation shall be payable for any reduction in

the weight of such sample by reason of any test, assay or
analysis.

102, The Central Government may, by notification, direct that
all or any of the powers which may be exercised by it under this
Act, except those conferred by section 114, shall, in such circums-
tances and under such conditions, if any, as may be specified in the

notification, be exercised also by such person or authority as may
be specified therein.

103. (1) Where the business of a licensed dealer or refiner is
transmitted by succession, intestate or testamentary, the heir or
legatee, as the case may be, shall not carry oa such business or
run such refinery either in his own name or in some other name
unless the heir or legatee has, before the expiry of sixty days after
the date of such transmission, made to the Administrator an appli-

Power to
delegate.

Transfer.
or ‘trans:
mission of
business.

cation for the issue of a licence: in aCCOI‘dallCe with the Drov151ons '

of this Act:

Provided that nothing in this sect1on shall be deemed to prohibit

the heir or legatee from carrying on business as a dealer or refiner

for the aforesaid period of sixty days, and, if he has applied for
such licence, until he is granted the licence or is, by a notice in

writing, informed by the Administrator that such licence cannot
be granted to him.

(2) Where the business of a licensed dealer or refiner is trans-
ferred by sale, gift, lease or otherwise, the transferee or lessee, as
the case may be, shall not carry on such business or run such refinery
either in his own name or in some other name unless he has obtained

a licence in accordance with this Act to carry on such business or to
Tun reﬁnery ;

(3) The provisions of section 53 shall apply to the gold in. the
possession, custody or control of an heir, legatee, transferee or
lessee’ referred to in sub-section (I) or sub-section (2) who does

not intend to carry on business as a licensed dealer or refiner or

whose application for: the issue of a licence has been rejected, as

licensed dealer or refiner whose application for the renewal of a

-licence has been rejected, or the period of validity of whose hcence

has expired or whose licence has been cancelled.

‘they apply to the gold in the possession, custody or control of ‘a

e 3N
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Prohibi- 104. No person,— ) N
tion of (a) being the owner, lessor or landlord of any premises or
use of the agent of such owner, lessor or landlord, shall let the same
l;g;ldamgs or any part thereof with the knowledge that the s.ame or part
ingi»: v thereof is intended to be used as a refinery or wilfully allow
unlicensed " any person to use such premises or any part thereof as a refi- .
refinery. nery unless the refiner has been licensed under this Act; or
(b) being the tenant, lessee or occupier or any person in
charge of any premises, shall use, or allow any person to use,
_such premises or any part thereof as a refinery unless the refi-
ner has been licensed under this Act. -
Officers, - 105, All officers of police and all officers- of Government engaged -
required i, the collection, or prevention of evasion, of revenue are hereby
té’o?fis’St required and empowered to assist the Gold Control Officers in the
Control  €xecution of the provisions of this Act or of any rule or:order made
Officer. threreunder. _
Recovery = 146, In respect of any penalty imposed under this Act and any
of sums , .
due to other sum of any kind payable to the Central Government
Govern- under any of the provisions of this Act or of any rule or order
“ment. made thereunder, the Gold Control Officer, who is empowered ' to
impose such penalty or to require the payment of such sum, may
- deduct the amount of the penalty or such sum from any money owing
to the person from whom-such penalty or such sum may be recover-
| able or due, or may recover such amount or sum by attachment
: and sale of ‘the goods belonging to such person; and if‘the amount
of the penalty or other sum is not so recovered; the Gold Control
Officer may prepare .a certificate signed by him specifying the
amount or other sum due from the person liable to pay the amount
or sum and send it to the Collector of the district in which such
Z person resides or conducts his business and the said Collector, on.
i receipt of such certificate, shall proceed to recover from the said
' verson the amount or sum specified therein as if it were an arrear
- of land revenue.
Secrecy 107. (1) All particu’ars contained in any return or declaration
and made or accounts, registers or other documents preduced in accord-
fidelity. ance with this Act shall, save as otherwise provided. in. sub-

section (3), be treated as confidential, and notwithstanding-anything
contained in the Indian Evidence Act, 1872, no court shall be entitled 1 of 1872
to require the Administrator or any person -authorised by the
--Administrator under this Act or any officer or other employee
- cf Government to produce before it any -such ‘return; declaration,
aecounts, registers or other documents or any ‘part thereof:or te:give
evidence before it in respect thereof.

T T,
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(2) The Administrator or any person exercising any powers or
performing any functions under this Act shall not divulge—

(i) any information.contained in any return or declaration -

made to, or any account, register or other document produced
before, or inspected by him, or

(ii) any other fact or information which comes to his know-
ledge by virtue .of his office or in the course of his duty.

- (3) The Administrator or anmy gazetted officer authorised by him
in this behalf may request any officer of Government or the Reserve
Bank of India to furnish any information relating to any particulars
contained in any. return or declaration made to, or any accounts,

vegisters or other documents produced before or inspected by such

officer under the provisions of any law if, in the opinion of the
Administrator or the gazetted officer aforesaid, such information is
necessary for the implementation of any provisions of this Act;
and  when such request is made, the officer of Government or

‘Reserve Bank of India, as the case may be, shall comply with such

request notwithstanding the provisions of any such iaw forbidding
the furnishing of such information. '

(4) Nothlng in thls sectlon shall apply to,.and in relation to, the
disclosure of any information referred to in sub-section (1) or "ub~ a

section (2)— -

(a) for the purposes of any prosecution for any offence
against this Act, or ' '

(b) to any officer of (xovernment where it is necessary tc
make such disclosure to such officer for the purposes of this
Act or of any other law.

108. (1) No suit. prosecution or other legal procwding shall lie
against the Central Government, the Administrator, any Gold Con-
trol Officer or any person authorised by the Central Government
or the Administrator for performing any functions under this Act
for anything which is in good faith done or intended to be done under
this Act or any rule or order made thereunder.

Protec-

tion of
action
taken in

good
faith,
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-109. Where, on the recommendation of the Administrator or

otherwise, the Central Government is of opinion that it is neces-
sary or expedient in the public interest so to do, it may, by order
and subject to such conditions, if any, as it may specify in the order
exempt any dealer or any refiner or any other person from the
operation of all or-any of the provisions of this Act and may,
as often as may bhe, revoke or modify such order,

110. (1) Where any police officer seizes .any gold which is
alleged or suspected to have been stolen or which is found under
circumstances which create suspicion of the commission of an
offence, such police officer shall forthwith report the seizure of such
gold to the nearest Gold Control Officer of or above the rank of a

* Superintendent of Central Excise.

(2) Notwithstanding anything contained"in the Code of Criminal
Procedure, 1898, in every case referred to in sub-section (1), the
police officer shall immediately aftér the dismissal of the complaint
or the conclusion of the inquiry or trial, as the case may be, cause
such gold to be conveyed and delivered to the nearest Gold Control

‘Officer of or above the rank of a-Superintendent of Central Execise.

111. The provisions of this Act or any rule or - order made

5 of 1898,

thereunder shall have effect notwithstanding anything inconsistent -

therewith contained in any enactment other than this Act or in any

instrument having effect by v1rtue of any enactrnent other than thls’

Act.

112. Where an’ order purports to have been s1gned by the Ad-

ministrator or any person authorised in this behalf ‘in exercise of
any power conferred by or under this Act, a court shall pre-
sume, within the meaning of the Indian Evidence Act 1872, that
such order was so made by that person.

113. Any order or decision passed or any summons or notice
issued under this Act, shall be served---

AN
(@) by tendering the order, decision, summons or notice, or

sending it by registered post, to- the person for whom it is. in-
tended or to his agent; or

1of 1872
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(b) if the.order, decision, summons or notice ecannot be
erved in the manner provided in clause (a), by affixing it on
“the notlce board of the ofﬁce of’ the GoId Control Oi’ﬁcer

1

114. (1) The Céntral Government may, by notiﬁcatidn, make rules Power teo

for carrying out the purpose of this Act. . ff}‘f:

(2) In particular, and without prejudice to the foregoing power,

such ruleg may provide for all or any of the following matters,
namely : — :

(a) fineness, dlmensmns weight. and descr1pt10n of a stand-
-ard gold-bar; : ~

(b) partlculars to be stamped on a standard gold bar article
or ornament;

(c).forfns of—
_ (). monthly accounts to be subm1tted by pubhc rehg1ous
_. institutions;

(i1) declarations;

(i#1) licences and applications for the issue or renewal
thereof;

(iv) certificates and applications for the issue or renewal
thereof; '

(v) declarations to be made -as -to recovery of gold by a
-silver refiner; ‘ '

(vi) accounts and returns to be submitted by a person
acquiring gold under any permit or other authority;

(bii) .per‘mits to be kgranted under this Act;

(viii) returns to be submltted by a 11censed dealer or
refiner;

(ix) identity card of an artisan;
f"(ac) register of artisans;

(acv,) accounts to be maintained by a licensed dealer or
refiner or a certified- goldsmlth

1 M. of Law——-42
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(d) -conditions, limitations and restrictions subject t6 which—

(1) “a dealer may sell, deliver, transfer or otherwise dis-
pose of any gold on the hypothecation, pledge, mortgage or
) Vcharge of which he had advanced any loan;

(i1) a refiner may refine gold;
-+ (it) a licensed refiner may buy,  acquire,. aceept. . or
© . receive, gold, or melt, assay, refine, extract or alloy .gold or

subject it to any other process, or sell, deliver, transfer or
otherw1se dispose of any gold,

() a l1censed dealer may buy, acqu1re accept or receive
or seH deliver, transfer or dispose of ﬂOld

" (e) fees or charges to be paid—

(1) in respect of applications for the issue or renewal
of licences or certificates; ‘

¢i1). for "exercising supervision over ‘the- making, manu-
facturing or preparing any article or thing made of, or con-
taining, gold of any purity;

(iit) for any appeal or ap_plicaﬁon for revisi.on;
,:( f)' period— . :

(1) of validity of a licence, certificate or pvei“rhit'l

-y within which returns and declaratlons as to gold
should be submitted by dealers, refiners and other persons;

~(g) manner in which samples of gold may betaken from
any dealer, refiner or other person and the person to whom such
samples may be sent for assay or analysis;

(h) manner— o

(z) in which accounts are to be submitted be'publi‘c
religious ‘institutions; .

.(#1) of endorsement on a declaratwn when any gold is
acquired or parted with; ‘

(ii1) of publication of notices and orders;

g
(i) regulating the use and consump’clon of gold by industrial 3
users and other persons; L e )

\T[ ¢ &4 any other matter wh1ch is r<_qu1red to be or may be,
prescribed.
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(3) Every rule made by the Central Government under this
section shall be laid, as soon as may be, after it is made, before each
House of Parliament, while it is in session, for a total period of thirty
days which may be comprised in one session or in two successive
sessions, and if, before the expiry of the session in which it is so
laid or the session immediately following, both Houses agree in
making any modification in the rule or both Houses agree that the
rule should not be made, the-rule.shall thereafter have effect only
in such modified form or be of no effect, as the case may be; so,
however, that any such modification or annulment shall be without
pre]udlce to the validity of anything prev1ously ‘done under that
rule.

"115. (1) Where, by this Act, a power has been conferred on

the Central Government or the Administrator to make any authori-

sation or exemption or to make any order or direction, then, such
power may be exercised by a general or special order.

(2) Where, by this Act, a power has been - econferred on~ the
Central Government or the Administrator to ‘empower or authorise

-any officer, then, such officer may be empowered or authorised, as

the case may be, by name or by virtue of office.

116. (1) The Gold (Control) Act, 1965, and the Gold (Control)
Ordinance, 1968, are hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken, including any notification, order or appomtrhent made, direc-
tion given, notice; licence or certificate issued, permission, authorisa-
tion or exemptlon granted, confiscation adjudged, penalty or fine
imposed, or forfeiture ordered, whether under the Gold (Control)
Ordinance, 1968, or Part XIIA of the Defence of India Rules, 1962,
shall, in 'so far as it is not inconsistent with the provisionsiof - this
Act, be deemed: to have been done, taken, made, given, issued,
granted, adjudged, imposed or ordered, as the case may be, under the
corresponding provision of this Act, as if this Act had commenced
on the 29th day of June, 1968.

117. If any difficulty arises in giving effect to the provisions of
this Act, the Central.Gevernment may, by order do anything (not
inconsistent with the provisions of this Act) which appears to it to

be necessary for the purpose of remaining "thekdifﬁculty;

Provided that no such power shall be exercised after the expiry
of a period of two years from the commencement.of this Act.
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